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. 1. » Acﬂll-hnf impugns senicority list dated 22.9.25
oo LAnhesure-— A-1) . and: . seaks restoration of seniority 1list

dated 21.2.86 (Annexure A-5) vis-a-vis third respondent

' SWith . all conseauential benefits.,  He also impugns
N respongents order dated 10.6.26 (Annexure A-3) in =0 far
we B3 10 v relates Lo respondent no.3 and seeks a  declaration
\ that he 1is entitled to be promoted &3 Woirks  Assistant
vesfBrade-IT . In place of third res pon*ﬂnt ordered on 10.6.9%6,
, with all conseguential benefits. -
ot Bbam i W€ Nave  hearda applicant s counsel Shri




. A K.Behra .and respondents’ counsel SAri K.C.D.Gangwani,

None appeared for respondent no.3. although notice has been
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. -served ypon_nhim _as far back as 1996, ..

. : Admittedly by the seniority list of 21.2.8§6,
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the aoplicant

wWas  shown .~senior. to. respondent no,3.

Respondents contend that this seniority list was erroneous

and to correct the zame, they have issued revised seniority

ant junior to respordeat
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well | settled that alteration of the
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- position of & Govit., employee in & senlority list relative

memeo k2 Others, leads to certain civil conseguences and nothing

b1, nas  been shown to us to esztablish that prior to the issue

.= of _the . impugned seniority list dated 22.2.95% depressing
54 apoplicant s senicority vis-a-vis respondent no.3, he was put
i

~xcto notice and given an opportunity to represent against any

" change 1in his seniority.
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im0 Under - the  circumstances, . respondents by
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- changing  applics 1ty relative to  that af

resp ent no.3 without putting him to notice, have
) violated the principles of natural justice and the impugned

e Beniority list  dated 22.9,95

o~

0 the extent it places the

seniority of applicant below that of reszpondent no. 3, i:

[£1]

ot legally sustainable and i3, therefore, guashed and set
§§ aside. IfT respondents seek to make any  change in the
! _
et 2€NLON LY Of appli hn* vis-~a-vis that of respondent no‘S,

w  after  having alresdy issue the seniority list of 21,2, 8,
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1. do. only.after.putting applicant to notice and

g a-speaking and, reasoned orderyafter giving him a

opportunity.of-being heard in perizon.

In.. the.resulth.the

aere Bl L0 0A succeeds and is &llowed

ko sthe_extent contalned in. the preceding paragraph. These
e directions should be implemented within three months  from
.;*”Mﬁhm‘“, ate - 0of . receipt of a copy of this order. If any

grrievance

L
3]

kD@ oBEME
- accordanc

. JG
a%éaiK 1dip-S
= Member {(J) -

Fas

3til1)l survives, it will be open to him to agltste
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